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MADHYA PRADESH BILL
No. 25 or 2010.

THE MADHYA PRADESH NAGAR TATHA GRAM NIVESH (SANSHODHAN)
VIDHEYAK, 2010.

A Bill further to amend the Madhya Pradesh Nagar Tatha Gram Nivesh
Adhiniyam, 1973.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-first year of the Republic of
India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Nagar Tatha Gram Nivesh
(Sanshodhan) Adhiniyam, 2010.

Amendment of 2. For sub-section (2) of Section 23-A of the Madhya Pradesh Nagar Tatha Gram Nivesh

Section 23-A. Adhiniyam, 1973 (No. 23 of 1973), the following sub-section shall be substituted, namely :—

“(2)  The State Government shall publish the draft of modified plan together with a
notice of the preparation of the draft modified plan and the place or places where
the copies may be inspected, in a Hindi and an English daily newspaper, which
are in the approved list of the Government for advertisement purposes and the
Hindi newspaper should have circulation in the area to which it relates, and a
copy thereof shall be affixed in a conspicuous place in the office of the Collector,
inviting objections and suggestions in writing from any person with respect thereto
within fifteen days from the date of publication of such notice, and after
considering all the objections and suggestions as may be received within the
period specified in the notice and shall after giving reasonable opportunity to all
persons affected thereby of being heard, the State Government shall confirm the
modified plan.”.

STATEMENT OF OBJECTS AND REASONS

The modification of development plan/zonal plan is done by the State Government under the provisions of
Section 23A of the Madhya Pradesh Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of 1973).

2. It is mandatory requirement to publish the notice for proposed modification in development plan/zonal
plan for two days continuously in such two daily news papers which are in the approved list of the Government
for advertisement purpose having circulation in the area to which it relates. Such notice is sent for publication by
the Government to Commissioner, Public Relation who is the nodal agency for such work. It is experienced in the
past that for modification, notice is not published continuously in two daily news papers or it is published in two
newspapers but not continuously or it is published only in one newspaper, hence requirement of law is unfulfilled.
Therefore, the same notice is again published to meet out the legal requirement as per the provisions of the Act
which causes delay as well as loss to State exchequer.

3. Therefore, sub-section (2) of Section 23A has been proposed to be substituted, wherein the phrase
“continuously for two days in such two daily news papers which are in the approved list of Government for
advertisement purpose having circulation in the area to which it relats” is replaced by “in a Hindi and an English
daily newspaper which are in the approved list of the Government for advertisement purposes and the Hindi
newspaper should have circulation in the area to which it relates”. This amendment shall obviate the difficulty
observed in the publication of modification of development plan/zonal plan.

4. Hence this Bill.

BHOPAL : JAYANT MALAIYA
DATED the 10" November, 2010. Member-in-Charge.
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